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HARYANA STATE POLLUTION CONTROL BOARD
 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

To

Jamuna Wood Tech Industries

Vill. & P.O. Damla, Dudhla Road

                                                                                    
Subject: Grant of consent to operate to M/s Jamuna Wood Tech Industries

                                                                                    
Please refer to your application received on dated 2017-03-28 in regional office Yamuna

Nagar.

                                                                                    
With reference to your above application for consent to operate,M/s Jamuna Wood Tech

Industries is here by granted

consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 2840217YAMCTO4029783 Dated:29/03/2017

Consent Under  BOTH

Period of consent  01/04/2017 - 31/03/2027

Industry Type  Ply board manufacturing (including vineer & laminate) with oil fired
boiler/thermic fluid heater (without resin plant)

Category  ORANGE

Investment

1. Land (Rs.in LAKHS)  3

2 . B u i l d i n g ( R s . i n
L A K H S )

 8

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0 mg/l

Trade Effluent Parameters

1. NA 0 mg/l

Number of stacks  1

Height of stack

1. Boiler 110 feet

Emission parameters

1. SPM 602.2 mg/m3

2. SOX 10.0 mg/m3

3. NOX 0.0 mg/m3
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Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or

may be subject. 

7. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

8. The consent being issued by the Board as above doesn’t imply that unit performance

conforms to law as required.The consent is being issued provisionally only with a view to

accommodate the unit to provide it an opportunity to modify its operation immediately so as

bring them in conformity with the law of the land.  

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

11. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

12. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Product Details

1. Plyboards 14.535 Metric Tonnes/day

Capacity of boiler

1. Boiler 4.5 Ton/hr

Type of Furnace

1. NA 0 0

Type of Fuel

1. Wood 4 Ton/day
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change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

13. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

14. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

15. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

16. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

17. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

19. In case of bye passing the emissions, the consent shall be deemed revoked.

20. The industry shall inform to HO/RO office immediately by FAX in case of failure of

APCM.

21. The applicant shall ensure that the emission of the air pollutants shall remain within

emission standards as approved by the State Board from time to time.

22. The existing air pollution control equipment if required shall be alerted or replaced in

accordance with the direction of the Board.

23. Two or more ducts with different nature of exhaust gases should neither be intermixed nor

to be through a common chimney.

Specific Conditions :

                                                                                    
 Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the

year 2017-18 as per policy of the Board & unit will apply of extension of CTO 90 days before

expiry of this CTO.

 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

To

Kunjan Wood Industries

Vill. & P.O. Damla

                                                                                    
Subject: Grant of consent to operate to M/s Kunjan Wood Industries

                                                                                    
Please refer to your application received on dated 2017-03-14 in regional office Yamuna

Nagar.

                                                                                    
With reference to your above application for consent to operate,M/s Kunjan Wood Industries is

here by granted

consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127017YAMCTO3970252 Dated:27/03/2017

Consent Under  BOTH

Period of consent  01/04/2017 - 31/03/2027

Industry Type  Ply  -board manufacturing( including  Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without  resin plant)

Category  ORANGE

Investment

1. Land (Rs.in LAKHS)  15

2 . B u i l d i n g ( R s . i n
L A K H S )

 1

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0 mg/l

Trade Effluent Parameters

1. NA 0 mg/l

Number of stacks  1

Height of stack

1. Boiler 110 feet

Emission parameters

1. SPM 317.05 mg/m3

2. SOX 22.31 mg/m3

3. NOX 11.64 mg/m3
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Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or

may be subject. 

7. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

8. The consent being issued by the Board as above doesn’t imply that unit performance

conforms to law as required.The consent is being issued provisionally only with a view to

accommodate the unit to provide it an opportunity to modify its operation immediately so as

bring them in conformity with the law of the land.  

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

11. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

12. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Product Details

1. Plyboards 43.605 Metric Tonnes/day

Capacity of boiler

1. Boiler 3 Ton/hr

Type of Furnace

1. NA 0 0

Type of Fuel

1. Wood 3 Ton/day
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change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

13. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

14. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

15. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

16. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

17. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

19. The industry shall inform to HO/RO office immediately by FAX in case of failure of

APCM.

20. The applicant shall ensure that the emission of the air pollutants shall remain within

emission standards as approved by the State Board from time to time.

21. The existing air pollution control equipment if required shall be alerted or replaced in

accordance with the direction of the Board.

Specific Conditions :

                                                                                    
 Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the

year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before

expiry of this CTO.

 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

To

Burma Boards

Vill. & P.O. Damla

                                                                                    
Subject: Grant of consent to operate to M/s Burma Boards

                                                                                    
Please refer to your application received on dated 2017-03-16 in regional office Yamuna

Nagar.

                                                                                    
With reference to your above application for consent to operate,M/s Burma Boards is here by

granted

consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 2840217YAMCTO3976248 Dated:27/03/2017

Consent Under  BOTH

Period of consent  01/04/2017 - 31/03/2027

Industry Type  Ply board manufacturing (including vineer & laminate) with oil fired
boiler/thermic fluid heater (without resin plant)

Category  ORANGE

Investment

1. Land (Rs.in LAKHS)  2

2 . B u i l d i n g ( R s . i n
L A K H S )

 3

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0 mg/l

Trade Effluent Parameters

1. NA 0 mg/l

Number of stacks  1

Height of stack

1. Boiler 100 meter

Emission parameters

1. SPM 544.4 mg/m3

2. SOX 12.0 mg/m3

3. NOX 0.0 mg/m3
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Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or

may be subject. 

7. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

8. The consent being issued by the Board as above doesn’t imply that unit performance

conforms to law as required.The consent is being issued provisionally only with a view to

accommodate the unit to provide it an opportunity to modify its operation immediately so as

bring them in conformity with the law of the land.  

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

11. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

12. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Product Details

1. Plyboards 29.07 Metric Tonnes/day

Capacity of boiler

1. Boiler 4 Ton/hr

Type of Furnace

1. NA 0 0

Type of Fuel

1. Wood 4 Ton/day
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change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

13. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

14. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

15. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

16. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

17. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

19. In case of bye passing the emissions, the consent shall be deemed revoked.

20. The industry shall inform to HO/RO office immediately by FAX in case of failure of

APCM.

21. The applicant shall ensure that the emission of the air pollutants shall remain within

emission standards as approved by the State Board from time to time.

22. The existing air pollution control equipment if required shall be alerted or replaced in

accordance with the direction of the Board.

Specific Conditions :

                                                                                    
 Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the

year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before

expiry of this CTO.

 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 

 To.

             M/s :Duna Panels Pvt. Ltd.

             VPO Damla

             YAMUNANAGAR

 

 

Subject:	 Grant of consent for emission of Air under section 21/22 of the Air

		   		          (Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to

                 31/03/2027

 

 

                 Please refer to your consent application received on dated 2016-12-31 in Regional Officer ,

Yamuna Nagar on the subject cited above.

               With reference to your above application for consent for the emission/ continuation of

emission of S.P.M.  air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,

1981 hereinafter referred as the Act.

 M/s Duna Panels Pvt. Ltd. are authorized by the Haryana State Pollution Control Board to discharge

their air pollution being emitted out of their factory premises in accordance with the condition as

mentioned below:-

 

No. HSPCB/Consent/ : 2840217YAMCTOHWM3682463 Dated:29/01/2017

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.

Annexure-R1669
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8. All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

9. The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

10. The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

11. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

12. All solid wastes arising in the factory premises shall be properly graded and disposed of by:-
(i)	In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.
(ii)	Composting in case of bio degradable materials.
(iii)	If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

13. The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

14. The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

15. The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

16. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

17. The applicant shall either:-
a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.
b).	Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

18. There should not be any fugitive emission from the premises.

19. The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

20. If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

21. If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

22. The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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23. (a) The industry shall discharge all the gases through a stack of minimum height.
(b) The height of stack shall conform to the following criteria:
(i)	H = 14.Q^0.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(ii)	H = 74 Q^27 where particulate matter is emitted.
Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.

24. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

25. The industry shall maintain the following record to the satisfaction of the Board.
 1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.
 2.	Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

26. The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

27. The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

28. The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

29. The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

30. The industry shall submit on site/off site emergency plan, if required.

31. The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

32. The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

33. The industry shall submit Environmental Audit report once in a year.

34. The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

35. The industry shall install ambient air station in case of 17 & other categories large & medium.

36. The industry shall obtain environmental clearance, if applicable as per MOEF notification.

37. The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.

38. In case of bye passing the emissions, the consent shall be deemed revoked.

39. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under

Air/Noise in future as per policy of the Board & unit will apply of extension of

CTO 90 days before expiry of this CTO.

1.
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Regional Officer,  HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.

72

586



HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 To

M/s :Duna Panels Pvt. Ltd.

VPO Damla

YAMUNANAGAR

 

 

Subject: Grant of Consent to operate for discharge of effluent under section

              25/26 of the Water(Prevention & Control of Pollution) Act, 1974,

              from 01/04/2017 - 31/03/2027

 

 

              Please refer to your consent application received on dated 2016-12-31 in Regional Officer,

Yamuna Nagar on the subject cited above.

              With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as

the Act M/s Duna Panels Pvt. Ltd. is  hereby authorized by the Haryana State Pollution Control

Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

 

No. HSPCB/Consent/ : 2840217YAMCTO3682463 Dated:29/01/2017

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5  KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 109.800003 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.
		In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities.  The consent to
operate is subject to review by the Board at any time.

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.

9. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

10. The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

11. In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

12. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

13. The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

14. The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

15. The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

16. The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

17. The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

18. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

19. The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

20. The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

21. The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.

22. The industry shall submit Environmental Audit /Report once in a year.

23. The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.

24. The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.

25. In case of bye passing the effluent the consent to operate shall be deemed revoke.

26. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under

Air/Noise in future as per policy of the Board & unit will apply of extension of

CTO 90 days before expiry of this CTO.

1.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 

 To.

             M/s :Pragati Industries

             VPO Damla

             YAMUNANAGAR

 

 

Subject:	 Grant of consent for emission of Air under section 21/22 of the Air

		   		          (Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to

                 31/03/2027

 

 

                 Please refer to your consent application received on dated 2016-12-31 in Regional Officer ,

Yamuna Nagar on the subject cited above.

               With reference to your above application for consent for the emission/ continuation of

emission of S.P.M.  air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,

1981 hereinafter referred as the Act.

 M/s Pragati Industries are authorized by the Haryana State Pollution Control Board to discharge

their air pollution being emitted out of their factory premises in accordance with the condition as

mentioned below:-

 

No. HSPCB/Consent/ : 2840217YAMCTOHWM3681972 Dated:29/01/2017

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.

Annexure-R1986

600



8. All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

9. The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

10. The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

11. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

12. All solid wastes arising in the factory premises shall be properly graded and disposed of by:-
(i)	In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.
(ii)	Composting in case of bio degradable materials.
(iii)	If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

13. The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

14. The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

15. The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

16. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

17. The applicant shall either:-
a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.
b).	Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

18. There should not be any fugitive emission from the premises.

19. The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

20. If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

21. If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

22. The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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23. (a) The industry shall discharge all the gases through a stack of minimum height.
(b) The height of stack shall conform to the following criteria:
(i)	H = 14.Q^0.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(ii)	H = 74 Q^27 where particulate matter is emitted.
Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.

24. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

25. The industry shall maintain the following record to the satisfaction of the Board.
 1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.
 2.	Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

26. The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

27. The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

28. The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

29. The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

30. The industry shall submit on site/off site emergency plan, if required.

31. The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

32. The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

33. The industry shall submit Environmental Audit report once in a year.

34. The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

35. The industry shall install ambient air station in case of 17 & other categories large & medium.

36. The industry shall obtain environmental clearance, if applicable as per MOEF notification.

37. The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.

38. In case of bye passing the emissions, the consent shall be deemed revoked.

39. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under

Air/Noise in future as per policy of the Board & unit will apply of extension of

CTO 90 days before expiry of this CTO.

1.

88

602



 

Regional Officer,  HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 To

M/s :Pragati Industries

VPO Damla

YAMUNANAGAR

 

 

Subject: Grant of Consent to operate for discharge of effluent under section

              25/26 of the Water(Prevention & Control of Pollution) Act, 1974,

              from 01/04/2017 - 31/03/2027

 

 

              Please refer to your consent application received on dated 2016-12-31 in Regional Officer,

Yamuna Nagar on the subject cited above.

              With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as

the Act M/s Pragati Industries is  hereby authorized by the Haryana State Pollution Control Board,

to discharge their effluent arising out of their premises in accordance with the terms and conditions as

mentioned below:-

 

No. HSPCB/Consent/ : 2840217YAMCTO3681972 Dated:29/01/2017

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5  KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 37.6699982 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.
		In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities.  The consent to
operate is subject to review by the Board at any time.

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.

9. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

10. The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

11. In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

12. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

13. The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

14. The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

15. The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

16. The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

17. The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

18. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

19. The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

20. The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

21. The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.

22. The industry shall submit Environmental Audit /Report once in a year.

23. The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.

24. The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.

25. In case of bye passing the effluent the consent to operate shall be deemed revoke.

26. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under

Air/Noise in future as per policy of the Board & unit will apply of extension of

CTO 90 days before expiry of this CTO.

1.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Haploos Plyboards Pvt Ltd

                Village and Post Office Damla YNR

                                                                                    
Subject: Grant of consent to operate to M/s Haploos Plyboards Pvt Ltd.

              Please refer to your application no. 31823234 received on dated 2022-12-21 in

regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Haploos Plyboards Pvt Ltd is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127023YAMCTO31823234 Dated:23/01/2023

Consent Under  BOTH

Period of consent  01/04/2023 - 31/03/2028

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  472.17999

Total Land Area(Sq.
meter)

 10118.0

Total Builtup Area(Sq.
meter)

 7589.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. stack 32 Mtr.

Emission parameters

1. SPM 150 mg/m3

Product Details

Annexure-R22103

617



                                                                                    
 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

1. Plyboards (sqr/mtr) 3000

Capacity of boiler

1. TFH 25 Lac calories 2500000 Kcalores/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 5 Ton/day

Raw Material Details

Formaldehydrate 1350 Kg/Day

Face 4500 Sqr/mtr

Timber 54 Metric Tonnes/Day

NITIN 

MEHTA

Digitally signed 

by NITIN MEHTA 

Date: 2023.01.23 

12:36:15 +05'30'

104

618



consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1. That the unit will run and maintain the APCM.

2. That the unit will not made any expansion without prior permission of the Board.

3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.

4. That the unit will not discharge any effluent outside its premise without prior approval of

Board or without Permission from MC/PHED or Concerned Dept.

5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply

with any of the conditions of CTO.

6. That the Environmental compensation would be imposed as per policy of Board for

Violation of CTO and Air/Water/EP Act conditions for environmental damage

7. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated

12.12.2018.

8. That the unit will manage/ dispose of the flyash properly.

9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

 

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other

competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High

Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply

with any of the condition mentioned above may result in withdrawal of this CTE and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of

land.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL BOARD
 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

To

Haryana Joinery Mills

Village Damla Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s Haryana Joinery Mills

                                                                                    
Please refer to your application received on dated 2017-03-28 in regional office Yamuna

Nagar.

                                                                                    
With reference to your above application for consent to operate,M/s Haryana Joinery Mills is

here by granted

consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 2840217YAMCTO4029472 Dated:29/03/2017

Consent Under  BOTH

Period of consent  01/04/2017 - 31/03/2027

Industry Type  Ply board manufacturing (including vineer & laminate) with oil fired
boiler/thermic fluid heater (without resin plant)

Category  ORANGE

Investment

1. Land (Rs.in LAKHS)  33

2 . B u i l d i n g ( R s . i n
L A K H S )

 5

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0 mg/l

Trade Effluent Parameters

1. NA 0 mg/l

Number of stacks  1

Height of stack

1. Boiler 100 feet

Emission parameters

1. SPM 224.69 mg/m3

2. SOX 16.02 mg/m3

3. NOX 6.98 mg/m3
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Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or

may be subject. 

7. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

8. The consent being issued by the Board as above doesn’t imply that unit performance

conforms to law as required.The consent is being issued provisionally only with a view to

accommodate the unit to provide it an opportunity to modify its operation immediately so as

bring them in conformity with the law of the land.  

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

11. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

12. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Product Details

1. Plyboards 48.45 Metric Tonnes/day

Capacity of boiler

1. Boiler 3 Ton/hr

Type of Furnace

1. NA 0 0

Type of Fuel

1. Wood 2 Ton/day
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change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

13. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

14. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

15. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

16. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

17. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

19. In case of bye passing the emissions, the consent shall be deemed revoked.

20. The industry shall inform to HO/RO office immediately by FAX in case of failure of

APCM.

21. The applicant shall ensure that the emission of the air pollutants shall remain within

emission standards as approved by the State Board from time to time.

22. The existing air pollution control equipment if required shall be alerted or replaced in

accordance with the direction of the Board.

23. Two or more ducts with different nature of exhaust gases should neither be intermixed nor

to be through a common chimney.

Specific Conditions :

                                                                                    
 Unit will submit A/R under Air Act for the year 2017-18 as per policy of the Board & unit will

apply of extension of CTO 90 days before expiry of this CTO.

 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 

 To.

             M/s :Nagpal Wood Industries

             Vill. & P.O. Damla

             YAMUNANAGAR

 

 

Subject:	 Grant of consent for emission of Air under section 21/22 of the Air

		   		          (Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to

                 31/03/2027

 

 

                 Please refer to your consent application received on dated 2017-01-17 in Regional Officer ,

Yamuna Nagar on the subject cited above.

               With reference to your above application for consent for the emission/ continuation of

emission of S.P.M.  air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,

1981 hereinafter referred as the Act.

 M/s Nagpal Wood Industries are authorized by the Haryana State Pollution Control Board to

discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

 

No. HSPCB/Consent/ : 313127017YAMCTOHWM3782909 Dated:03/02/2017

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.

Annexure-R31131
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8. All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

9. The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

10. The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

11. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

12. All solid wastes arising in the factory premises shall be properly graded and disposed of by:-
(i)	In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.
(ii)	Composting in case of bio degradable materials.
(iii)	If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

13. The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

14. The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

15. The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

16. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

17. The applicant shall either:-
a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.
b).	Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

18. There should not be any fugitive emission from the premises.

19. The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

20. If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

21. If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

22. The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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23. (a) The industry shall discharge all the gases through a stack of minimum height.
(b) The height of stack shall conform to the following criteria:
(i)	H = 14.Q^0.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(ii)	H = 74 Q^27 where particulate matter is emitted.
Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.

24. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

25. The industry shall maintain the following record to the satisfaction of the Board.
 1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.
 2.	Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

26. The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

27. The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

28. The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

29. The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

30. The industry shall submit on site/off site emergency plan, if required.

31. The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

32. The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

33. The industry shall submit Environmental Audit report once in a year.

34. The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

35. The industry shall install ambient air station in case of 17 & other categories large & medium.

36. The industry shall obtain environmental clearance, if applicable as per MOEF notification.

37. The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.

38. In case of bye passing the emissions, the consent shall be deemed revoked.

39. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

1 The unit shall not discharge any trade effluent without prior permission of
Board.

Other Conditions :
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Regional Officer,  HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.

nit will maintain & operate its APCM regularly, unit will submit A/R under Air

Act for the year 2016-17 as per policy of the Board & unit will apply of

extension of CTO 90 days before expiry of this CTO.

1.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 To

M/s :Nagpal Wood Industries

Vill. & P.O. Damla

YAMUNANAGAR

 

 

Subject: Grant of Consent to operate for discharge of effluent under section

              25/26 of the Water(Prevention & Control of Pollution) Act, 1974,

              from 01/04/2017 - 31/03/2027

 

 

              Please refer to your consent application received on dated 2017-01-17 in Regional Officer,

Yamuna Nagar on the subject cited above.

              With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as

the Act M/s Nagpal Wood Industries is  hereby authorized by the Haryana State Pollution Control

Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

 

No. HSPCB/Consent/ : 313127017YAMCTO3782909 Dated:03/02/2017

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5  KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 41.4599991 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.
		In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities.  The consent to
operate is subject to review by the Board at any time.

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,

9. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

10. The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

11. In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

12. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

13. The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

14. The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

15. The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

16. The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

17. The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

18. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

19. The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

20. The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

21. The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.

22. The industry shall submit Environmental Audit /Report once in a year.

23. The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.

24. The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.

25. In case of bye passing the effluent the consent to operate shall be deemed revoke.

26. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

1 The unit shall not discharge any trade effluent without prior permission of
Board

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air

Act for the year 2016-17 as per policy of the Board & unit will apply of

extension of CTO 90 days before expiry of this CTO.

1.
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Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 

 To.

             M/s :Baba Plywood Pvt. Ltd.

             VPO Damla

             YAMUNANAGAR

 

 

Subject:	 Grant of consent for emission of Air under section 21/22 of the Air

		   		          (Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to

                 31/03/2027

 

 

                 Please refer to your consent application received on dated 2017-01-17 in Regional Officer ,

Yamuna Nagar on the subject cited above.

               With reference to your above application for consent for the emission/ continuation of

emission of S.P.M.  air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,

1981 hereinafter referred as the Act.

 M/s Baba Plywood Pvt. Ltd. are authorized by the Haryana State Pollution Control Board to

discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

 

No. HSPCB/Consent/ : 313127017YAMCTOHWM3780784 Dated:03/02/2017

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.
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8. All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

9. The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

10. The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

11. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

12. All solid wastes arising in the factory premises shall be properly graded and disposed of by:-
(i)	In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.
(ii)	Composting in case of bio degradable materials.
(iii)	If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

13. The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

14. The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

15. The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

16. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

17. The applicant shall either:-
a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.
b).	Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

18. There should not be any fugitive emission from the premises.

19. The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

20. If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

21. If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

22. The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.

159

673



23. (a) The industry shall discharge all the gases through a stack of minimum height.
(b) The height of stack shall conform to the following criteria:
(i)	H = 14.Q^0.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(ii)	H = 74 Q^27 where particulate matter is emitted.
Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.

24. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

25. The industry shall maintain the following record to the satisfaction of the Board.
 1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.
 2.	Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

26. The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

27. The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

28. The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

29. The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

30. The industry shall submit on site/off site emergency plan, if required.

31. The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

32. The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

33. The industry shall submit Environmental Audit report once in a year.

34. The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

35. The industry shall install ambient air station in case of 17 & other categories large & medium.

36. The industry shall obtain environmental clearance, if applicable as per MOEF notification.

37. The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.

38. In case of bye passing the emissions, the consent shall be deemed revoked.

39. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

1 The unit shall not discharge any trade effluent without prior permission of
Board.

Other Conditions :
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Regional Officer,  HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air

Act for the year 2016-17 as per policy of the Board & unit will apply of

extension of CTO 90 days before expiry of this CTO.

1.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 To

M/s :Baba Plywood Pvt. Ltd.

VPO Damla

YAMUNANAGAR

 

 

Subject: Grant of Consent to operate for discharge of effluent under section

              25/26 of the Water(Prevention & Control of Pollution) Act, 1974,

              from 01/04/2017 - 31/03/2027

 

 

              Please refer to your consent application received on dated 2017-01-17 in Regional Officer,

Yamuna Nagar on the subject cited above.

              With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as

the Act M/s Baba Plywood Pvt. Ltd. is  hereby authorized by the Haryana State Pollution Control

Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

 

No. HSPCB/Consent/ : 313127017YAMCTO3780784 Dated:03/02/2017

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5  KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 168.660004 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.
		In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities.  The consent to
operate is subject to review by the Board at any time.

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,

9. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

10. The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

11. In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

12. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

13. The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

14. The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

15. The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

16. The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

17. The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

18. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

19. The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

20. The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

21. The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.

22. The industry shall submit Environmental Audit /Report once in a year.

23. The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.

24. The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.

25. In case of bye passing the effluent the consent to operate shall be deemed revoke.

26. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

1 The unit shall not discharge any trade effluent without prior permission of
Board

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air

Act for the year 2016-17 as per policy of the Board & unit will apply of

extension of CTO 90 days before expiry of this CTO.

1.
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Panchkula.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :A R WOODCRAFTS PRIVATE LIMITED

                Village Damla District Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s A R WOODCRAFTS PRIVATE LIMITED.

              Please refer to your application no. 6279553 received on dated 2020-09-07 in regional

office Yamuna Nagar.With reference to your above application for consent to operate,M/s A R

WOODCRAFTS PRIVATE LIMITED is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127020YAMCTO6279553 Dated:16/09/2020

Consent Under  BOTH

Period of consent  16/09/2020 - 31/03/2025

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  487.97

Total Land Area(Sq.
meter)

 13273.0

Total Builtup Area(Sq.
meter)

 9339.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack attached to
Boiler 3 TPH and TFH
20 Lac kCal

32 m

Emission parameters

1. SPM 150 mg/m3

Annexure-R40177
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

Product Details

1. Plywood 20 Metric Tonnes/day

Capacity of boiler

1. Boiler 3 Ton/hr

2. TFH 20 Lac kCal 2000000 Kcalores/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 2 Ton/day

Raw Material Details

Face 5000 Sqr/mtr

Timber 50 Metric Tonnes/Day

Glue 350 Kg/Day

178

692



10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1 Unit will submit latest AR within 3 months of start of operation.

2 Unit will apply 90 days before the Expiry of CTO.

3 Unit will not discharge any effluent outside its premise without prior approval of Board or

Without Permission from MC/PHED or Concerned Dept.

4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any

of the conditions of CTO.

5 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported

against the unit at any stage, the closure action as per provisions of section 33 A of Water Act

1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit

apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible

person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the unit

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Luxmi Timbers

                VPO Damla, Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s Luxmi Timbers.

              Please refer to your application no. 27449008 received on dated 2022-08-18 in

regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Luxmi Timbers is here by granted consent as per following specification/Terms

and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127022YAMCTO27449008 Dated:26/08/2022

Consent Under  BOTH

Period of consent  26/08/2022 - 31/03/2027

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  271.9754

Total Land Area(Sq.
meter)

 6071.24

Total Builtup Area(Sq.
meter)

 4553.43

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. attached to boiler 32 Mtr.

Emission parameters

1. SPM 800 mg/m3

Product Details

Annexure-R43186
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

1. Plyboards (sqr./mtr.) 5000

Capacity of boiler

1. Boiler 8 TPH 8 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 200 Ton/day

Raw Material Details

Timber 40 Metric Tonnes/Day

Core/Face/Veneer 5000 Sqr/mtr

Glue 350 Kg/Day
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consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1. That the unit will run and maintain the APCM and submit latest analysis report under air

within 3 months.

2. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.

3. That the unit will not discharge any effluent outside its premise without prior approval of

Board or Without Permission from MC/PHED or Concerned Dept.

4. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply

with any of the conditions of CTO.

5. That the Environmental compensation would be imposed as per policy of Board for

Violation of CTO and Air/Water/EP Act conditions for environmental damage.

6. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated

12.12.2018.

7. That the unit will manage/ dispose off the flyash properly.

8. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

 

9. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other

competent authority time to time.

10. That the unit will abide the directions/ orders of Hon’ble Supreme court /High

Court/NGT/SEC any other court.

11. That concealing factual data or submission of false/ fabricated data and failure to comply

with any of the condition mentioned above may result in withdrawal of this CTE expansion

and attract action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of

any law of land.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL BOARD
 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

To

Classic Plywood Industries

VPO Damla

                                                                                    
Subject: Grant of consent to operate to M/s Classic Plywood Industries

                                                                                    
Please refer to your application received on dated 2017-03-14 in regional office Yamuna

Nagar.

                                                                                    
With reference to your above application for consent to operate,M/s Classic Plywood

Industries is here by granted

consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127017YAMCTO3970322 Dated:27/03/2017

Consent Under  BOTH

Period of consent  01/04/2017 - 31/03/2027

Industry Type  Ply  -board manufacturing( including  Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without  resin plant)

Category  ORANGE

Investment

1. Land (Rs.in LAKHS)  5

2 . B u i l d i n g ( R s . i n
L A K H S )

 2

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0 mg/l

Trade Effluent Parameters

1. NA 0 mg/l

Number of stacks  1

Height of stack

1. TFH 105 Feet

Emission parameters

1. SPM 497.65 mg/m3

2. NOX 16.30 mg/m3

3. SOX 22.88 mg/m3

Annexure-R46197
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Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or

may be subject. 

7. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

8. The consent being issued by the Board as above doesn’t imply that unit performance

conforms to law as required.The consent is being issued provisionally only with a view to

accommodate the unit to provide it an opportunity to modify its operation immediately so as

bring them in conformity with the law of the land.  

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

11. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

12. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Product Details

1. Plyboards 29.07 Metric Tonnes/day

Capacity of boiler

1. TFH 20 Kcalores/hr

Type of Furnace

1. NA 0 0

Type of Fuel

1. Wood 4 Ton/day
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change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

13. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

14. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

15. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

16. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

17. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

19. The industry shall inform to HO/RO office immediately by FAX in case of failure of

APCM.

20. The applicant shall ensure that the emission of the air pollutants shall remain within

emission standards as approved by the State Board from time to time.

21. The existing air pollution control equipment if required shall be alerted or replaced in

accordance with the direction of the Board.

Specific Conditions :

                                                                                    
 Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the

year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before

expiry of this CTO.

 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

To

Burma Wood Products

Vill. & P.O. Damla

                                                                                    
Subject: Grant of consent to operate to M/s Burma Wood Products

                                                                                    
Please refer to your application received on dated 2017-02-28 in regional office Yamuna

Nagar.

                                                                                    
With reference to your above application for consent to operate,M/s Burma Wood Products is

here by granted

consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127017YAMCTO3930369 Dated:26/03/2017

Consent Under  BOTH

Period of consent  01/04/2017 - 31/03/2027

Industry Type  Ply  -board manufacturing( including  Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without  resin plant)

Category  ORANGE

Investment

1. Land (Rs.in LAKHS)  2

2 . B u i l d i n g ( R s . i n
L A K H S )

 1

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0 micro gram/m3

Trade Effluent Parameters

1. NA 0 micro gram/m3

Number of stacks  2

Height of stack

1. Boiler Stack 32 meter

2. 180 KVA DG Set
Stack

3 meter

Emission parameters

1. SPM 317.72 Lts./Day

Annexure-R49205
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Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or

may be subject. 

7. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

8. The consent being issued by the Board as above doesn’t imply that unit performance

conforms to law as required.The consent is being issued provisionally only with a view to

accommodate the unit to provide it an opportunity to modify its operation immediately so as

bring them in conformity with the law of the land.  

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

11. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

Product Details

1. Ply and Boards 03 Metric Tonnes/Day

Capacity of boiler

1. 10.5 TPH Boiler 10.5 Ton/hr

Type of Furnace

1. NA 0 meter

Type of Fuel

1. Diesel 0.030 KL/Day

2. WOOD 4000 KG/Day
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12. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

13. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

14. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

15. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

16. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

17. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

19. The industry shall inform to HO/RO office immediately by FAX in case of failure of

APCM.

20. The applicant shall ensure that the emission of the air pollutants shall remain within

emission standards as approved by the State Board from time to time.

21. The existing air pollution control equipment if required shall be alerted or replaced in

accordance with the direction of the Board.

Specific Conditions :

                                                                                    
 Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the

year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before

expiry of this CTO.

 

Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board,

Panchkula.
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 

 To.

             M/s :Metro Plywood Pvt. Ltd.

             VPO Damla

             YAMUNANAGAR

 

 

Subject:	 Grant of consent for emission of Air under section 21/22 of the Air

		   		          (Prevention & Control of Pollution) Act, 1981, from 01/04/2017 to

                 31/03/2027

 

 

                 Please refer to your consent application received on dated 2016-12-31 in Regional Officer ,

Yamuna Nagar on the subject cited above.

               With reference to your above application for consent for the emission/ continuation of

emission of S.P.M.  air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,

1981 hereinafter referred as the Act.

 M/s Metro Plywood Pvt. Ltd. are authorized by the Haryana State Pollution Control Board to

discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

 

No. HSPCB/Consent/ : 2840217YAMCTOHWM3682230 Dated:03/02/2017

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.
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8. All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

9. The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

10. The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

11. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

12. All solid wastes arising in the factory premises shall be properly graded and disposed of by:-
(i)	In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.
(ii)	Composting in case of bio degradable materials.
(iii)	If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

13. The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

14. The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

15. The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

16. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

17. The applicant shall either:-
a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.
b).	Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

18. There should not be any fugitive emission from the premises.

19. The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

20. If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

21. If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

22. The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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23. (a) The industry shall discharge all the gases through a stack of minimum height.
(b) The height of stack shall conform to the following criteria:
(i)	H = 14.Q^0.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(ii)	H = 74 Q^27 where particulate matter is emitted.
Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.

24. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

25. The industry shall maintain the following record to the satisfaction of the Board.
 1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.
 2.	Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

26. The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

27. The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

28. The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

29. The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

30. The industry shall submit on site/off site emergency plan, if required.

31. The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

32. The industry shall comply the Public Liability Insurance Rule, 1991 as amended to date.

33. The industry shall submit Environmental Audit report once in a year.

34. The industry shall comply Noise Pollution (Regulation and control) Rules, 2000.

35. The industry shall install ambient air station in case of 17 & other categories large & medium.

36. The industry shall obtain environmental clearance, if applicable as per MOEF notification.

37. The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.

38. In case of bye passing the emissions, the consent shall be deemed revoked.

39. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

1 The unit shall not discharge any trade effluent without prior permission of
Board.

Other Conditions :
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Regional Officer,  HQ

For and be'half of chairman

Haryana State Pollution Control Board,

Panchkula.

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air

Act for the year 2016-17 as per policy of the Board & unit will apply of

extension of CTO 90 days before expiry of this CTO.

1.

217

731



HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

     Tele Fax No. – 0172-2577870-73

                   

 To

M/s :Metro Plywood Pvt. Ltd.

VPO Damla

YAMUNANAGAR

 

 

Subject: Grant of Consent to operate for discharge of effluent under section

              25/26 of the Water(Prevention & Control of Pollution) Act, 1974,

              from 01/04/2017 - 31/03/2027

 

 

              Please refer to your consent application received on dated 2016-12-31 in Regional Officer,

Yamuna Nagar on the subject cited above.

              With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as

the Act M/s Metro Plywood Pvt. Ltd. is  hereby authorized by the Haryana State Pollution Control

Board, to discharge their effluent arising out of their premises in accordance with the terms and

conditions as mentioned below:-

 

No. HSPCB/Consent/ : 2840217YAMCTO3682230 Dated:03/02/2017

1. The daily quantity of domestic effluent from the factory shall not exceed 0.5  KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 65.7600021 Lakh. In case the investment
cost varies as per the annual report for the years duly audited by the Chartered
Accountant, the difference of Consent to operate fee, if any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2027

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.
		In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities.  The consent to
operate is subject to review by the Board at any time.

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,

9. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

10. The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

11. In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

12. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

13. The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

14. The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

15. The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

16. The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

17. The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

18. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

19. The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

20. The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

21. The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.

22. The industry shall submit Environmental Audit /Report once in a year.

23. The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.

24. The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.

25. In case of bye passing the effluent the consent to operate shall be deemed revoke.

26. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

1 The unit shall not discharge any trade effluent without prior permission of
Board

Other Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air

Act for the year 2016-17 as per policy of the Board & unit will apply of

extension of CTO 90 days before expiry of this CTO.

1.
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Panchkula.
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